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The Miabter Of External Allain 
(Shrl Swaran SinJb): (a) Yes, Sir. 
ThP. ln<lian Embassy In Rangoon has 
re<:eived applications from a number 
of, such persons. 

(b) They oare 1iven facilities to 
migrate to India in accordance with 
their eligibility for such assistance. 

ladiu Stude11ll Ill Londoa 

Mt. Sbrl Kami SlncbJI: Will the 
Minister of External Allain be pleased 
lo state: 

(a) whether Government are aware 
of the bitter feelincs bein1 on the In-
crease against Indian otudents in Lon-
don Inasmuch as Ph.D. studenta in 
London •nd CambridJe Universities 
are said to have been manhandled ln-
aide Kine's Cross Railway Station; 
and 

(b) whether it ia a tact that Iha 
Police refused to take coenizanca 
when approached? 

The Mlallltt of hte.,,.I Alfalrs 
(Sbrl Sw;>ran SlnJb): (a) While a few 
ca.•cs of assault on Indian student• 
ha:ve occurred, it will not be corre<:t to 
say that bitter feelings are on the in-
crease agoinst Indian atudenta in 
London. 

(b) No. Sir. On contrary, addi-
tional policemen have been placed on 
patrol duty in the area in which the 
aaaults had taken place. 
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Peulon le Dependent. of Deceued 
Armed Forcao Penoa.nel 

MC. 8hrl Tashpal S~b: 
Bhrl 8. M. BuerJee: 

Will the Minister of Defenee be 
pleased to s tate: 

(a) whether the first payment of 
penoion to the dependents of tha 
armed forces personnel killed recently 
h:ul been made; and 

(b) ll not, the reasono therefor? 

Tbe Miabter of Defence <Shrl Y. B. 
Channl: (a) and (b). The families 
and dependents of the Armed Forces 
personnel killed ln the operatiolll 
against Pak istan are entitled- under the 
recent orders to a lump sum gratuity; 
special family allowance/ family allot-
ment for a period of two months; and 
thereafter special family pensionary 
awards or dependent's pension (in the 
cue of unmarried officers>. Provisio-
nal payment of SJ)eCial family pension 
In the case of offl<"rs and Pending En-
quiry Awards In the case of personnel 
below officer rank, equal In both cuea 
to the special faznil7 pcnsloll, can be 




